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cluJc~ non-departmental public .iec!or 
unJertakings, waa Rs. 76 crorcs and Rs. 204 
"'ore• r.:..pcctivcl>·· During the curre11! 
fiscal year (upto Novcmher 9, 1973) whtlc 
the net bank 1:redit lo Government so:ctor 
bas shO'l'D aa increase of Rs. 1069 crores, 
Lhe net bank credit to commercial sector 
ha~ shown a decline of Rs. 476 crorc,, 

(c) The increase in money supply i' 
likely to accentuate inflationary pre\~rn·e~ 

in the economy if noL compensated by 
increuc in 1upply and availabiliLi.:s of 
goods and 1erv ices. 

CI011111'9 el Cuhew Factories in Krral11 

2976. SHRIMATJ BHARGAVI 
THANKAPPAN: Will the Minister of 
COMMERCE be plea,ed to state: 

(a) whether a number of cashew fac-
1orie1 in Kerala have closed down recent-
ly for waat of raw cuhew nuts; 

(b) if so, the names of such factorie.; 
and 

( c) !he extent of loss suffered as a 
result thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (c). Cashew 
procasiq industry in India is a seasooal 
one depending upon supplies of indigen.>us 
cashewnuts during May-September anJ 
on imported cashewnuts during the re-
maining part of the year. Availability of 
raw cashewnuts from indigenous produc-
tion u abo through imports being short 
of the installed capacity of the industry, 
cashew factories remain closed for a few 
months in the year, and some units inter-
mitcntly. This being a phenomenon in 
this industry, the Government is not 1ware 
of the number, names and the extent of 
loss of the cashew factories which remain 
so closed. 

Grant of pre-shipment advances by com-
men:IJIJ llaaU to ezporten of .Uver onia-

meall/wares 

29n. SHRI E. V. VJKHE PATIL: Will 
the Minilter of FINANCE be pleued to 
ltate: 

(a) whether the Reserve Ba'nk of Jndi!I 
has decided to allow scheduled commer-
cial banks to grant pru7shipmeot advances 
to exporters of silver omamentaJwares 
without insisting on lodging of letters of 
creditlfirms export orders if IO, outline' 
thereof; 

(b) the reasons therefor; 

(c) whether any vigilance machinerv 
has been set up to ensure that Ii.Iver of 
substantial purity is not smuggled out of 
the counlry in the form of ornaments! 
wares which do not have much of labour 
content in the value added to llilYer metal 
used therefor: and 

(d) the names of parties which have ex-
ported silver wareslornamenta during 
1971, 1972 and 1973 together with the 
value thereof and the countriet1 to which 
such exports were made? 

THE MINISTER OF FINANCB (SHRI 
YESHWANTRAO CHAVAN): (a) and 
(b). In order to meet the special require-
ments of exporters of silver omamentsJ 
wares as also to promote the expon of 
these articles, the Reserve Bank recently 
decided to modify some of the require-
ments of Pre-shipment Credit Scheme. 
In its circular issued in this behalf on 2~th 
September, 1973, the Reserve Bank bas 
informed all eligible scheduled commer· 
cial banks tllat in view of the special 
trading practices in. regard to the export 
of silver omamentsJwares, the banks may 
make pre-shipment advances to e.-.:porters 
of these articles without insisting on lodge-
ment of letters of creditJlirm e-.:port 
orders. While sanctioning 1uch credit 
limits, banks have to take Into aa:ount 
the past performance of exponen as well 
as export performance guarantee, if any, 
to be given by them. A separate account 
Is to be opened by the banb from tho 
stage ailver is procured by the exporter 
for the purpose of manufacture of oma-
ments!wares for export. The out8talldinp 
in this account are to be extinllllished · by· 
negotiation of the relative export bills or 
by remittances received from abroad in-
respect of the exports effected within a 
period of 180 days from the date of 
exceeding 8 per cent per annum on 1uch 




